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Petition under Section 62 (a) and 79 (1) (a) of the Electricity Act,
2003 read with Regulation 8(3) (ii) and 8(7) of the CERC (Terms
and Conditions of Tarifff Regulations, 2014 read with Regulation
111 of the CERC (Conduct of Business) Regulations, 1999 for
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transportation cost of fly ash consequent to Ministry of Environment
and Forest, Government of India Notification dated 25.1.2016 as
‘Change in Law’ event.
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Record of Proceedings

Learned counsel for GUVNL requested for four weeks time to file reply to the
petition. Learned senior counsel for the petitioner had no objection in this regard.

2. The Commission directed GUVNL to file its reply by 19.2.2017 with an advance
copy to the petitioner, who may file its rejoinder, if any, by 2.3.2017. The Commission
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directed the petitioner and the respondent that due date of filing the replies and
rejoinder should be strictly complied with. No extension shall be granted on that
account.

3. The petition shall be listed for hearing on 9.3.2017.

By order of the Commission
Sd/-
(T. Rout)
Chief (Legal)
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